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CAT/J/13
L CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO. 937/92
A NG,
DATE OF DECISION 12 .5.98
Shri Prahdadozhal Patel Petitioner
MI D, P.Padhya Advocate for the Petitioner [s]
Versus
Union of India & Ors. Respondent
|
MI N, S.Shevde Advocate for the Respondent (s’ |
CORAM
The Hon’ble Mr. v ,Radhakrishnan 3 Member{a)
The Hon'ble Mr,
JUDGMENT

,  Whether Reporters of Local papers may be allowed to see the Judgment ¢
2, To be referred to the Reporter or not ?
e

g, Whether their Lerdships wish to see the fair copy of the Judgment ?

4, Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri Prahaladbhali H.Patel

“iallway Quarter Noz335/A,

Railway Loco COlO*‘I_{,

MEHSANA 384 002 es e Applicant,

{Advocate: MrD.pP.Padhya )
VEaRSUS

l. Union of India,throughs
The General Manager,
Western Railway,
Churchgate,BOMBAY 400 020

2+ The Chief Electrical Engineer
Rixgxwk Western Railway,
Chuechgate,30MBAY 400 020.

3. The Divisional Railway Manager,
Rajkot Djivision,
Kothi Compound
RAJKOT 350 001. © ees Respondents

(Advocates: Mr.N.S.3nevde )

0a/97/92

Per:s Hon'ble Shri V.Radhakrishnan 2 Member(a)

This OA has been called from the Registry at ¢he
request of MrJD,.,PiPadhya counsel for the applicant.
MIL.ieSeShevde is oresent.

Mr.padhya states that he sgeks permission to withdraw
ag’ V\,M./v()s I LJZM_% &
this O.A. on the ground that chr;a lief inprayed for in the

/
application has since been accebted by the Railway.

Permission granted. OA stands disposed of as withdrawan.

{ v.Radhakrishnan )
Member{A)

NO order as to costse.
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